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/ MEE RⅣIS C I SECTION

23.5.20118 ACTUALLY HELD ON 12.6.2018

ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever applicable,

a scanned copy of such document has been placed at the end of the Minutes, in running serial

orders. The scanned copies uploaded is to be accepted . The U.O NO / O.M No of the scanned copy is

reflected in the minutes.

(i) lt is also informed that all applications/representations/reply to the Deficiency letters etc. may

be sent to Sh.S.B.S.Reddy, Additional DGFT and Chairman, NC-I. The email address is

:sbsreddy@nic.in. All firms are also requested to mail/send their present valid email

addresses so that correspondences can be made through email only.

The rneeting No. 04/19 of the Norms Cornmittee (NC-I) for the licensing year 2017-2018

dated 23.5.2018 actually held on 12.6.2018 held under the Chairmanship of Sh.S.B.S.Reddy,

Additional Director General of Foreign Trade to consider the applications under Duty Exernption /

Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI No Name of the representatives &
their Designation

Room

No.

Telephone No. Department

1 SH. K.K.Tiwari,
Industrial Adviser

476 23066262 DHI Udyog Bhawan

０
， Sh K.S.Sodhiぅ

Asst.Director

MSME ,Nirman
Bhawan

Sh K.P.Singh,Dy DGFT 302 23061562 Extn.146 DGFT, Udyog Bhawan

4 Sh. S.K.Panigrahi , E.O 404 23061562 Extn.265 DGFT, Udyog Bhawan

Case
ALC2/2017

No。 :24/19/80-Pa“ y   Name:PRABHA Mcct   No/Date:4/80-
ENGINEERING   PVT ALC2/2018
LTD               23 05.2018

Status:
Deferred

HQFileRLAFileLic.No/Date:0310804117.Deferi
:o t)sOtosOlog3gs/AM 18/ :031951040101016/AM l61 22.04.2016 Date:23 '05 '201 8

I Decision : The committee considered tl-re case as per agenda and deliberated on the. matter in

the presence of technical representatives of DHI, DiPP una vsnag,. It is decided to ask the firm to

submit information on following :-

i. The specification of import item 2'3,&4'

Case is deferred.

Case

ALC2/2017

HQ

No.:28/19/80… Party   Namc:ASHOKAIMcet   No/Date:4/80-Status:
MANUFACTURING LTD, ALC2/2018        Dcfcrrcd

‐23.05.2018

File Lic.No/Date:0210206863Filc RLA

0ゎ



the matter in

ask the firm to

i. The net content of export item I & 2 in kgs .

ii. The thickness import item aluminium sheet and net content of aluminium sheet in export item. .

iii. The diameter of tube.

Case is deferred.

case     No.:19/19/80-Patty NameiSHAKTIMAN IMcct   No/Datci4/80■ Status:  :

ALC2/2017           ‐RUB ROLLS P.LTD.,     ALC2/2018        1Approvcd l
‐23.052018            1         1

Filc lLic.No/Datc:3310030343HQ            Filc RLA
:01/80/050/00300/AM18/    :33/24/040/00002/AM17/   107.09.2016

貯 凛 i謝 虐皿 lel躍 1需 よЪ
「 SLTSI絆 緊

a感
:鳥調
「
Ftti:LT甜 1:

■orills as as undcr :―

SI

No
Export item Quantity Import ltem Quantity

allowed

l Oil resistant metal
fitted/ metal

bounded/ metal un-
bounded rubber
parts moulded I
extruded including
Engine Mounting
and automotive Part
paddy Dehusking
Rolls/ Rubber
Rolls- 30000 nos.

containing 202.500
MT of Rubber
compound

264 000MT Synthetic Rubber (NBR) 127.575 MT

Zinc oxide Active 2 552MT

Misc. Chemicals included

sulphur, titanium dioxide, silane

coupling agent ( 51.69), stearic

acid. Etc.

4 678MT

Silica 52 506 MT

Rubber chemicals
( Accelerators/ Antioxidant )

243 MT

Bonding Agent/ Adhesive 0.615 MT

Cast iron / Aluminium Drums /
Sleeves ( Prime /Used )

Net to Net with
--- in Export

Note: Value cap on item NO. 3 & 5 as per General Note 8 of all products group in the Hand Book

of Procedure.

RA concerned may take necessary action as per the decison of NC'

:01/80/050/00309/AM18/    :02/24/040/00077/AM17/   2807.2016

Decision:Thc conllllittec considcred thc casc as pcr agenda and deliberatcd on

the prcscncc of technical rcprescntativcs of DHI,IDIPP and MSME.It is dccided to

submit information on foHowillg:―

technical literatttre . Case is deferred'

case     No.:68/19/80-Party NameiBLISS ANAND Mcet   No/Datei4/80-Statusi
ALC2/2017           PVT・ LTD,           ALC2/2018

1Defcrrcd

23.05.2018

HQ             File RLA File Lic.No/Date:0510399681

:01/80/050/00349/AM18/    :05/23/040/00266/AM17/
‐12092016

Decision:The col■ llllittee considered the case as per agenda and deliberated on  the matter in‐

thc prescnce Of technical representatives of DHl,DIPP and MSME.It is decidcd tO  rcquest the

irnl to appcar for personal hcaring beforc norms cOΠ lini
ttce 、vith Samples ofthc product  and
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Case No.:26l19/80- Party Name:PHOENIX IMcet   No/Date:4/80-Status:
ALC2/2017

1面

ALC2/2018
12305.2018~~~~Π
ば西正面3'瓦画面08077861~~~~

Namc:STERLITE Mcct   No/Date14/80-Status:
TRANSMISSION IALC2/2018        Defcrred

.23.052018

IFOILS PVT.LTD Approved

:01/80/050/00307/AM18/    :03/95/040/00472/AM17/    14.09.2016

Decision:Tllc colllrnittce considcred the case as per agenda and delibcrated on  the matter in

thc presencc of tcchnical rcpresentat市 cs of DHI,DIPP and MSME Commtttee dccidcd to rati取

the norms as under :-

i. The import item is allowed 1.065 kg/kg content in export item

RA concerned may take further necessary action as per the decision of NC.

case     No.:20/19/80-Parり    Namc:PHOENIX IMcct   No/Date:4/80-Statusi  l
ALC2/2017           FOILS PVT LTD.      ALC2/2018         Approved

23.05.2018                     ‐

HQ             FilelRLA            Filc Lic.No/Date:0310807910       1
:01/80/050/00301/AM18/    :03/95/040/00420/AM17/    20.09.2016                      1-           ¬

IDecision:The committee considercd the case as pcr agcnda and delibcratcd on the mattcr inl
the presence of technical representativcs of DHI,DIPP and MSME Committec obscrved that nol

separate qサ OfCOils and strips has been given and decided to ratitt the nOrms as under:―    |

i. Import itellll a1loヽ ved 、vith l.065 Kgs/Kg contcnt in thc export product.              
‐

RA concerncd may take fllrthcr nccessary action as pcr the dccision of NC.

case     No.:27/19/801Parサ    Name:PHOENIX IMcet   No/Datci4/80¨ Status:  
‐

ALC2/2017           FOILS PVT.LTD.      ALC2/2018        1Approved l
23.05.2018                     1

F‖e Lic.No/Datei03 10807911        1HQ            File lRLA
:01/80/050/00308/AM18/    :03/95/040/00459/AM17/    20.092016

脂潔:』嗅漱霜麻禦:紫rtttf鏃1語『癬霊ξ乱

'喩

rttettsユ『器1:
separatc qり Of COils and st」 ps has bccn given and dccidcd tO rati″ thC nOrmS as undCri-   1

i. IInport iterll a1loヽ vcd 、vith l.065 Kgs/Kg content in thc cxport product.             I

RA conccrncd may takc further nccessary action as pcrthc dccision of NC.

case      No.:21/19/80-Party
ALC2/2017 POWER

LIMITED

器 8餅05υ 0030ν AM18Pた 鷺 ら5Ю4υ00477AM17 2■ 0%2016

Decおlon:The comm■ tec consdcred thc case as pcr agend,ln,_n9ted thataPttt空 9n Wass,,t
to DIET on 13.2.201 8 for their exanlination/conlrllcnts.It is decided to renlind DEIT to cxpcdite

」
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their comments. case is deferred.

Case No.:25119/80- Paft,v

ALC2/2017          ENGINEERING       IALC2/2018        1Approved i
iCOMPANY   PRIVATE 23.05.2018        1       1
1LIMITED,        |           |     |

HQ            File lRLA           File lLic.No/Date:03108085041       1
:01/80/050/00306/AM18/   103/94/040/00640/AM17/    18.10.2016

Decision : The committee considered the case as per agenda and decided to ratify the norms on

the basis of written comments furnished by the DIPP ( Technical support section)O.M

No.7112312018-TSW dated 14.3.2018 as under:-

I . Word 'Relevant" may be prefixed with the description of import items at Sl. No. | , 2&3 .

2. Quantity of imporl item at Sl. No.l may be allowed as under:

(i) For export item at Sl. No.I namely, Dish Ends, as I .10 Kgs/Kg. content in the export item. ;

iii) por export item at Sl. No.2 namely, Rolled Shell, as 1.05 Kgs./Kg. content in the exportr

item.
(iii) For export item at Sl.
(iv) For exPort item at

content in the exPort item.

Case

ALC2/2017

, No.2 namely, Cones, as I .l 8 Kgs./Kg. content in the export item'

Sl. No.2 namely, Fabricated Steel Clad Plates, as l '05 Kgs'/Kg' 
i

l

3. Quantity of import item at Sl. No.2 may be allowed as under:

(ii) A; I .18 ligs./I(g content in the export item at Sl. No.3 (Clad dish Ends)

4. Quantity of import item at Sl. No.3 may be allowed as under:

(ii) A; 1 .18 Iigs./Kg content in the export item at Sl. No.4 (Clad dish Ends)

10

RA concerned rnaY take further necessary action as per the decision of NC

case     No.:22/19/80-Parり   Name:PHOENIX Mect   No/Date:4/80-Statusi   l
ALC2/2018        .Approved lALC2/2017           FOILS PVT LTD.
23.05.2018

Filc Lic.No/Date:0310809223HQ             File RLA
:01/80/050/00303/AM18/   :03/95/040/00597/AM17/   22.11.2016            1          1

Decision : The committee considered the case as per agenda and deliberated on the matter in

the presence of technical representatives of DHI, dtpp ana MSME. Committee observed that no

separatc qty of COils and strips has been given and dcCidcd to rati,the nOrms as undcr:―

i. Import item allowed with 1.065 Kgs/Kg content in the export product'

RA concerned may take further necessary action as per the decision of NC'

No.:71/19/80-Party      Namc:JBM MCCt   No/Date:4/80-Status:
KANEMITSU  PULLEYS‐ ALC2/2018        ‐Deferred

PRIVATE LIMITED 23052018

HQ            FilclRLA           Filc lLic.No/Datc:05104008671      1Hマ      1‖。■`
:23Ю40/00442/AM17/…

~万
12.2016            1         1

:01/80/050/00352/AM18/    :01

Decision:Thc colllinittcc conSidCred thc case as pcr agcnda and dclibcrated on  the mattcr in

thc presencc of technical represcntativcs of[)HI,DIPP and MSME.It is decided to ask the flrlll to l

submit information on following :-

助
「
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」
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i. The weight of the export product ..

ii. The weight of import item steel shape blank.

Case is deferred.

¬

」

case     No.:23/19/80-Patt      Namc:AZAD IMcct   No/Datc:4/80-Status:
ALC2/2017          ENGINEERING PRIVATEIALC2/2018        

‐Approved

HQ
:01/80/050/00304/AM18/   :09/24/040/00490/AM17/   

‐23.12.2016

910064535 dated 26.12.2016 as under:

「
―
―
―
―
―

柁謄凛i£
h:f電器晰Cぶ棚な∬もど,5β錮:網譜ΨT堰:cttd甘器l龍

norms  as per thC Carlier decision taken by NC  in respcct of Advancc authorisation  No.

1.Thc
product

Bill.

RA concerned may take fufther necessary action as per the decision of NC.

import item as mentioned in the authorisation is allowed 2.48 kglkg content in export

with condition that weight of the export product to be taken as mentioned in shipping

」

case     No.:67/19/80-Parり     Name:ISGEC IMcet   No/Date:4/80■
Statusi   l

ALC2/2017          HEAVY  ENGINEERING‐ ALC2/2018        1Approvcd l
LIⅣlITED            23.052018                 .

綸′:j魔010:48'Alll」
llCll:ち

3/040/00478111li:ま

il:||ll:il::IllilIFIIォ 11:|
Decision:Thc conlmittec considcred the case

13 the prcsencc of technical rcprcsentatives of D
norills as under:―

i. The import item at sl . No 1 is allowed l'05 kg/kg

ii. The import item at sl. No .2 to 18 are allowed

clause.

content in exPoft Product.
net to net under GN-4 with accountability

14

RA concerned may take further necessary action as per the decision of NC'

case      No.:72/19/80-Pa“ y      Name:ISGEC‐ Mcet   No/Date:4/80-Statusi   ‐

ALC2/2017          HEAVY  ENGINEERING ALC2/2018        1Approved l
lLIMITED        123.05.2018      1     1μM‐D   rD   H

HQ    me      繭r rv 
Ai llAMlT l 05.01 .2o l 7 |:01/80/050/00353/AMl8/:051231040100471/AM].7lU).Ul

Decision : The committee considered the case as per agenda and deliberated on the matter.tn

thc prescnce Of technical rcprescntat市es of DHl,DIPP and MSME It is dccided to raj″
thC

norms as under :-

i. The import item at sl . No 1 is allowed 1.05 kg/kg content in export product'

ii. The import item at sl. No . 2 to 8 are allowed-neito net under GN-4 with accountability clause'

RAconcernedrnaytakefurthernecessaryactionaSperthedecisionofNC.

ヌ

」



Case No.:31/19/80- Party Name:ROTHE ERDE Meet No/Date:4/80- Status:

ALC2t20l7 INDIA PRIVATE ALC212018 Approved
LIMITED 23.05.2018

HQ File RLA File Lic.No/Date:31 10066571

:01/80/050/003 1 2/AM I 8/ :3118310401001461 AMl7l 03.02.2017

15 Decision : The comrnittee considered the case as per agenda and deliberated ott the matter in

the presence of technical representatives of DHI, DIPP and MSME It is decided to ratifu the

norms as under:-

i.All the import items at sl No I to 12 are allowed net to net

clause.

under GN-4 with accountabilitY

RA concerned may take further necessary action as per the decision of NC. _l

Case No.:69/19/80- Party Name:PETERS Meet No/Date:4/80- Status:

ALC2]20L7 SURGICAL INDIA PVT' ALC2I2018 Approved

LTD. 23.0s.2018

HQ File RLA File Lic'No/Date:0510401487

:01/80/050/00350/AMl8/ :0512410401005421AM171'.03.02.201'7

Decision : T5e committee considered the case as per agenda and deliberated on the maner in

16 the presence of technical representatives of DHI, DIPP and MSME It is decided to ratifu the

nonns as under :-

i.Theimportitematsl.No.1isallowedwithlo%wastage
ii. The import item at sl. No 2 to 4 are allowed with 5 0/o wastage.

iii. The irnport item at sl. No 5 to 12 are allowed 0.25 kg/kg content in export product

RA concerned may take further necessary action as per the decision of NC'

Case No.:70/19/80- Party Narne:PETERS Meet No/Date:4/80- LStatus: :

ALC2t20t7 TSURGICAL INDIA PVT. ALC2I2018 lApproved

LTD. 23.05.2018

HQFileRLAFileLic.No/Date:0510401488
:O irtolOSOtOo35 l/AM I 8/ :0512410401005321AM171 03.02-2011

Decision : The committee considered the case as per agenda and deliberated on the matter in

the presence of technical representatives of DHI, DIPP and MSME It is decided to ratify the

17 norms as under :-

i. The import item at sl. No .1,7,13,19,25 and 31 are allowed with 1 o% wastage .

ii. The import item at sl. No 2,3,4,8,9,10,14,75,16,20,21,22,26,27,28,32,33 and 34 are allowed

with 5 oh wastage.
iii. The import item at sl. No 5 .6,12,17,18,23,24,29,30'35 and 36

content in exPort Product

I

ina c111Tga_ry_y g{r,th".l.:::.iry ".t':,1 t p":E-9-:""'o" 9j19. 
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---- ---j
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- NamqNEteFIMlMlet 
-----_--nouut"s,or-1..u.u" 

1,Case No.:29l19/80- iPartY

,ALCzt2or7 
'27'L7tov- 

ittXg*,"i il.ibil i,ircztzots iApproved 
il8 _ ipvr.r-ro. lzt.os.zots i 
I

HQ - F'1" iRtA eil. rri".N"ro"t*54100429361 - --l
::01/80/050/0031o/AMt8/ 13aD41040100300/AM17/ lts.o2.20t7 ' I

,Jn;*; .1 , .hru}
/ ffi1*;p.;=,r;,,,r,''6 ,Iftt;:rr,i'i'I;-;-'"'

are allowed 0.25 kg/kg



norms as under:-
i. The import item at sl. No 1 to 5 are allowed as applied

RA concerned may take further necessary action as per the decision of NC.

Case      No.:32/19/80‐ Party Namc:ROTHE ERDEIMeet   No/Datci4/80-Status:
ALC2/2017          1NDIA      PRIVATE ALC2/2018        Approved

LIMITED

HQ Filc RLA F‖ elLic No/Date:3110066626

:01/80/050/003 I 3/AM I 8/ :3 I /83/040/0017 5lAM17l 17 .03 -2017

19 Decision: The comrnittee considered the case as peragenda and deliberated on the matter in

the presence of technical representatives of DHI, DIPP and MSME, It is decided to ratify the

norms as under:-

i.All the import items at sl No I to 12 are allowed net to net under GN-4 with accountability

clause.
RA concerned may take further necessary action as per the decision of NC.

Decision : The committee considered the

the presence of technical representatives

Case
ALC2/2017

case as per agenda and deliberated orr the matter in

of DHI, DIPP and MSME It is decided to ratify the

2305.2018

PVT‐ ALC2/2018
123.05.2018

一

一

case      No.:10/19/80-Party    Name:VERTICE Mcct   No/Datc:4/80-Status:
ALC2/2017          .GLOBAL PVT LTD     

‐ALC2/2018        ‐Approvcd i
‐23052018

HQ            File‐ RLA           File Lic.No/Date:0910065015
:01/80/050/00291/AM18/    :09/24/040/00071/AM18/    11.05.2017            1          ::01/80/050/00291/AMlu/'.u9/t+tu4utuuu/ l/Alvrl6/ t t.v).zv t t

Decision : The committee considered the case as per agenda and deliberated on the matter inl
20 ;; ;;;;lnc. of technical representatives of DHI, DIPP and MSME It is decided to ratifo the

norms as under:-

i. The import item as mentioned in the authorisation is allowed 88,920 kgs (988 kg/ I million

blade, taking cue from SION C- 829.

RA concerned may take further necessary action as per the decision of NC.

case      No.:11/19/80-Paゥ       Namc:VEM IMcct   No/Datc:4/80-Status:   |
ALC22017     

麟

『

NOLOα ES PVTI針
r獄 ゞ    FCtrcd l口D   匹は2 

「

_H
FilclRLA~~~~~一

― 一 ―

 File ltic.No/HQ            Filc RLA           「 lle lし lc.NO/りatC:Uソ
luUODUjソ

|

:01/80/050/00292/AM18/   :09/24/040/00054/AM18/    15.052017            1:01/80/050/00292/AM18/   :09/24/040/00054/AM16/    1).UD∠ U1/            1          .

Decision : The  conlinittec considercd the  casc as per agenda  to  ask thc 
■rm to Sublnit‐

information on following Points :-

i. The weight of each exPort item

ii. Stage wise wastage

Case is deferred

No.:30/19/80-Pa“y Namc:AIROIL■ Mcet

う
４

HQ

FLAREGAS
iLIMITED

FilelRLA

ア

Filc Lic No/Datc:0810140331
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:01/80/050/00311/AⅣl18/ 108/24/040/00038/Aヽ /118/   123.05.2017 |    |

Decision:The commi“ ee considered the case as pcr agenda and decidcd to ratitt the nOrms
bascd on the writtcn commcnts furnishcd by DIPP 宙dc thcir O.M.No.7/197/18/TS dated

l.6.2018 is as under:―                                                             |
i.The import hem at si no.l to 12 are a1lowed under SION C-1647 wtth thc condition thatl

import itcms should be of relevant grade,size,thickness,diametcr as contained in the cxportl

product .

ii. The net content of above inputs in the export product will be certified by Jurisdictional

GST Authorities.

RA concerned may take further necessary action as per the decision of NC.

case~NoI而玩耐FPa. Name:AZAD,Mcet   No/Dtte:4/80-Status:   |

つ
４

ALC2/2017 IENGINEERING PRIVATEIALC2/2018 Approved

LIMITED 2305.2018

HQ File RLA

:01/80/050/00288/AM18/   1:09/24/040/00081/AM18/   19062017

Decision : Tlre commiflee considered the case as per agenda and deliberated on the matter in

the presence of technical representatives of DHI, DIPP and MSME It is decided to ratify the

norms as per the earlier decision taken by NC in respect of Advance authorisation No.

0910063936 datcd 15.7.2016 as undcr:―

L The import item as mentioned in the authorisation is allowed l.9lkg/kg content in expo.rt

product, with the condition that weight of the export product to be taken as mentioned in

shipping bill.

RA concerned may take further necessary action as per the decision of NC.

LIMITED 23.052018

File ttlcN。 /Date:09100651811File願画 面 面 画 面
~~

HQ            File RLA           「 ile Lic.NO/υ ate:uソ lUUOD101

:O1/80/050/00289//AM18/    :09/24/040/00080/AM18/    19.06.2017

1『熙週
h:f電
器態
eぶ
里棚歯満ど,鴨l露鷺研鑑

1lT垢
:cttd甘‖轟艇

norms  as pcr thc carlier dcciSion takcn by NC  in respect of Advance authorisation  No.0

910063936 dated as under:- 
i

l. The import item as mentioned in the authorisation is allowed l.9l kg/kg content in export

product, witlr the condition that weight of the export product to be taken as mentioned in l

shipping bill.

RA concerned may take further necessary action as per the decision of NC.

Case
ALC2/2017

|

case      No.:8/19/80-Patt      Namc:AZAD Meet   No/Datc:4/80-Statusi
ALC2/2017           ENGINEERING PRIVATE ALC2/2018        1Approved

24

No。 :9/19/80-Patt      Name:AZAD Mcet   No/Date:4/80-Statusi   l
ENGINEERING PRIVATE ALC2/2018        Approved l

HQ
101/80/050/00290/AM18/   :09/24/040/00083/AM18/   19.06.2017

Decision:Thc comlnittec considcrcd thc casc as pcr agcnda and dClibcratcd

Filel響瀾両面 1引
on the matter in

LINIITED

FilclRLA
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the presence of technical representatives of DHI, DIPP and MSME It is decided to ratify the

norms as per the earlier decision taken by NC in respect of Advance authorisation

No.091 0063934 dated I 5.7 .2016 as under :-

authorisation is allowed 1.93 kg/kg content in export 
I

of the export product to be taken as mentioned in

RA concerned may take further necessary action as per the decision of NC.

1. The import item as mentioned in the
product, with the condition that weight
shipping bill.

Case

AILC2/2017
No.:15/19/80- Party Name:NETAFIM Meet No/Date:4/80-

IRRIGATION
PVT.LTD

INDIA ALC2/2018
123.05.2018

Status:
Approved

HQ File RLA File Lic.NolDate:3410043421

:0 l/80/050/00296/AM I 8/ :3412410401003 I l/AM I 7/ 30.08.201 7

Decision : The committee considered the case as per agenda and deliberated on the matter in
26 th" presence of technical representatives of DHI, DIPP and MSME It is decided to ratifo the

norms as under :-

i. The import item at sl. No. 1,2 &3 are allowed as applied

ii. The import item at sl. No. 4 are allowed net to net with accountability clause.

RA concerned may take further necessary action as per the decision of NC.

Case

ALC2/2017 IRRIGATION
PVT LTD.

INDIA ALC2/2018
23.05.2018

status:
Approved

the mafter in

to ratify the

No.:16/19/80- Pany Name:NETAFIM Meet No/Date:4/80-

27

HQFileRLAFileLic.NolDale:3410043420
:01/80/050/00297lAMl$l :3412410401003631AM171 30.08.2017

Decision : Tlte cotnmittee considered the case as per agenda and deliberated on

the presence of technical representatives of DHI, DIPP and MSME It is decided

luorms as uuder :-

i. The irnport item at sl. No. 1,2 &3 are allowed as applied

ii. The import item at sl. No. 4 is allowed net to net with accountability clause.

RA concerned may take further necessary action as per the decision of NC'

case     No。 :37/19/80-Party Name:GODREJ &IMCet   No/Date:4/80■ Status:

ALC2/2017           BOYCE MFG.CO.LTD.,  IALC2/2018        1Approvcd
23.05.2018            1

HQFileRLAFileLic.No/Date:0310815644
:01/80/050/003 I 8/AM 1 8/ :0319410401004321 AMl81 08.09.201 7

Decision : The committee considered the case as per agenda and deliberated on the matter in

28 tfr.-pr.r"n." of iechnical representatives of DHI, DIPP and MSME It is decided to ratify the

norms as under :-

i. RA shall call import items 5 to 8, 15 and 16 in number also and incorporate same in the

authorisation.
ii. The import item at sl. No. 5 to 8 & 15

concerned should call for the numbers
to l6 are allowed under GN -4 with condition that RA

and specifications from the authorisation holder '

邸 ち
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?
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H.The otherimportitems are allowed under SION C-1647.                    |

RA concemed rnay take fulther 12te,lll12111:1° n aS pelthe decision of NC.                  |

1謎22脱7N∝
竹りβ卜
鶴B藉総

|
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Decision : The committee considered the case as per ager-rda and deliberated on the matter in

29 the presence of technical representatives of DHI, DIPP and MSME It is decided to ratifu the 
'

norms as under :-

i. The item at sl no. 4 to 6 and 1l to 14 are allowed net to net under GN-4 with condition that RA I

concern will ask the firm to submit the import item's part numbers and specifications. 
l

ii. The other items are allowed under SION C-1647

RA concerned may take further necessary action as perthe decision of NC.

Case     No.:17/19/80-Party   Namc:HANNING IMeet   No/Date:4/80-Status:   ‐
ALC2/2017          MOTORSINDIA P LTD  ALC2/2018        1Approvcd l

2305.2018
|~ |

Filc RLA File Lic.No/Date:34100435321

:01/80/050/00298/AM18/    :34/24/040/00161/AⅣ 〔18/    1010.2017

Decision:Tllc conllllittee considcrcd the casc as pcr agcnda and dcliberatcd on  the matter in

the prcsencc of tcchnical reprcscnta」 vcs of DHI,DIPP and MSME It is decided to ratitt the

norms as under :-

i. The import item at sl. No. 1 to 11 , 13 to 11 and 19

accountability.
ii. The item at sl. No 12 R concern callthe net content

allow 5 oZ wastage on net content shall be accountable.

iii. The item at sl. No 18 is allowed with 1 o/o wastage.

RA concerned may take further necessary action as per the decision of NC.

Case No.:18/19/80- PamY

ALC2/2017 KAMAN COMPOSITES ¨ALC2/2018 deferred

INDIA PVT LTD 12305.2018            1

31 HQ            File RLA           File Lic.No/Date:17100066681
:01/80/050/00299/AM18/    :17/24/040/00050/AM18/    10.10.2017            1

Decision:The comlllittec considercd the casc as per agcnda  and dccidcd to refcr the mattcr

the tcchnical consultant for comments.Casc is dcferrcd.

一
一一ＨＱ

30

b射 釘e JЮwd ontt Ю 面 耐 hl

ofpolypropylenc in cxport product andl

|

,tut."t No/Date:4/80- Status:

tALC2l2018 APProved

to

「

―

―

―

コ

case      No.:14/19/80-Party Name:ANSTECH
ALC2/2017

,23.05.2018
i2 - ^ File Lic.No lDate:3410043534'- He File RLA

:01/80/050/00295/AM l8 I ,:3424rc40rc01761AM I 8/ 1 I .10.2017

Decision : The committee considered the case as per agenda and deliberated on the matter in

ρ



the presence of technical representatives of DHI, DIPP and MSME/. It is decided to allow
import item on net to net under GN-4 with accountability clause.

RA concerned may take further necessary action as per the decision of NC.

thc

Case      No.:13/19/80-Palty   Nalllc:HELVOETIMect   No/Datc:4/80-Status:
ALC2/2017          RUBBER AND PLASTIC ALC2/2018        1Dcfcrrcd

TECllNOLOGIES INDIA 23.05.2018
P.L

HQ            FilclRLA           File Lic.No/Date:311006689ト
:01/80/050/00294/AM18/   131/83/040/00086/AM18/   ■7.10.2017                       .

33 becお iol「〒lle 86轟 mi品品品sぬさred lhe 3as3 as per agcnda and dccded to requcstthe irm tol
submit information on following :-

i. The details of indigenous input for each expoft item separately.

ii. The technical specification of import item indicating its basic polymer.
iii. The weight of import item in export product.
iv. The totalweight of export product.
Case is deferred

１

　

１

Case     No.:45/19/80¨ Parサ  Name:LARSEN
ALC2/2017          1TOUBRO LIMITED

&Mcct No/Datc:4/80-Status:
.ALC2/2018

23.05.2018

Deferred
―
コ
ー
ー

HQ             FilelRLA            F‖ e Lic.No/Datc:0310816384
:01/80/050/00326/AⅣl18/    :03/95/040/00476/AM18/    17.10.2017

Decision : The committee considered the case as per agenda and decided to request the

submit information on following:-

i.The details of indigenous inputs used for each export product .

ii The technical specifications of import item indicating its basis polymer.

iii. What is the use if import item Rope and its specifications'

Case is deferred.

霊薦 而赫 肝¬慨 蘊   「Ml
PVT.LTD. 2305.2018

HQ            FilelRLA           File Lic.No/Date:0510404349
101/80/050/00346/AM18/    105/24/040/00315/AM18/    23.10.2017

Decision:The colninittee considered the case as per agenda and dcliberated on  the

thc prcsencc of tcchnical rcpresclltativcs of DHI, DIPP and MSME It is decided to

norills as under:―

i.The importitcm tt sl.No lto 3 are a‖ owcd wtth l%wastagc

H Tllc importitcm at sI.no4 isa‖owed 05 0/O of FOB Valuc.

一

rad取 the

RA concerned may take further necessary action as per the decision of NC.

Case

ALC2/2017

HQ

Namc:NIPHA Mcet   No/Datc:4/80■ Status:

PRIVATE ALC2/2018 Deferred

||

finn toi
34

lllattcr in

No.:6/19/80-Party
EXPORTS
ILIMITED

Filc RLA

.23.052018            ‐

FHc Lic.No/Datc:02102079061

36



:01/80/0s0/00287/AM I 8/ :0212410401001 13/AM I 8/ 24.10.201'7

Decision : The committee considered the case as per agenda and decided to

subrnit information on following:-
i. The details of manufacturing process of export product.

ii. The spilt quantity of export product with screen and without screen.

iii. The material balance of import item.

Case is deferred

No.:3ノ 19/80‐ 扇
′   Name:TERUMO
PENPOL PRIVATE ALC2/2018 Approved
LIMITED            23 05.2018         ‐       |

File Lic No/Datc:5310019524.      |HQ            Filc RLA
:01/80/050/00284/AM18/    :53/24/040/00009/AM18/   

‐25 102017            1          1

Decision:Decision:The Committee dcliberated on thc matter and taking cluc from the w面 ttcn

comments ftlrllished by DIPP(TSW SCCtion)Vide their letter no 07/9/2016-TSW dated l
08.12.2017.Itis decided to rabtt the nOrms as underi―                     |

request the A詞

―
―
―
―
―
―
―
―
ヨ

Case
ALC2/2017

，
′

Export item Name Quantity in
(Number )

Import item name Quantity allowed

1. Single Blood Bag 9600000 PVC Compound

1.10 kg /kg content
contained in exPort
product

2.Singlc Blood Bag

with NIP 2700.000

Stainless Steel

Capillary (Cannule
with Protective
Cap) ( Needle
Assembly)

1.03 number/number
content contained in
export product

3, Singlc Blood Bag

、vith Sampling Arm

&NIP
2400.000

Evident PaPer-

Plastic in Roll or
Sheet (Self
Adhesive)

1.04 sq. mtr/ sq. mtr.
content contained in
export product

4. Single Blood Bag
with Sampling Arm
NIP, Holder & D

Bag

4084.000

Aluminium Foil
Cover (Laminated
Aluminium Pouch)

1.02 number/number
content contained in
export product

5 Singlc B100d Bag
SAGM 1820.000

Plasma CaP

(Rubber Cap)

1.03 number/number
content contained in
export Product

6. Single Blood Bag

with Sampling Arm 1760.000
Luer Adaptor
Holder AssemblY

1.03 number/number
content contained in
export product

7. Single Transfer
Bag 1400.000 Oxygen Absorber

1.03 number/number
content contained in
export product

ｇ

８
．
Ｂａ

Double Blood
9456.000 Y Tube

1.03 number/number
content contained in
export Product

9. Double Blood
Bag with Sampling

45654.000
Thcrmal  TransfCr

Ribbon l10 mm
1.03 meter/meter
content contained in

|ム

ふ :ier● 。



Arm,NIP,Holder&
D Bag

width x 300 mtr
Long

export product

|

|

|

10.  Triple Blood
Bag 18720.000

Big  Break  off
Valve(Big BOV)

1.03 number/number
content contained in
exoort product

11. Triple Blood
Bag with Sampling
Arm, NIP, Holder &
D Bag

59840.000 Y Connector

1.03 number/number
content contained in
export product

12. Triple Blood
Bag SAGM with
Sampling Arm

1360.000
Soft  She‖   Filter

(CRC Filter)

1.03 number/number
content contained in
export product

13. Top & Bottom
Triple Blood Bag
SAGM with
Sampling Arm, NIP,
Holder & D Bag

31948.000

Stamping Foil Tape

27 mm width x 500

mtr Long

L03 meter/meter
content contained in
export product

14. Quadruple
Blood Bag SAGM
with Sampling Arm
& Holder

2760.000 Tube Connector

1.03 number/number
content contained in
export product

15. QuadruPle
Blood Bag SAGM
with Sarnpling Arrn,
NlP. Holder & D
Bag

25902.000 Tube Holdcr

1.03 number/number
content contained in
export product

16. QuadruPle
Blood Bag SAGM
Buffy witlr Sampling
Arm, NIP, Holder &
D Bag

15312.000

Big Break off
Valve Sleeve (Big
BOV Sleeve)

1.03 number/number
content contained in
export product

17. Top & Bottom

Quadruple Blood
Bag SAGM with
CRC Filter,
Sampling Arm, NIP,
Holder & D Bag

15048.000
TAB      Tube
Connector

1.03 number/number
content contained in
export product

18. Top & Bottom

Quadruple Blood
Bag SAGM with
Sampling Arm, NlP,
Holder & D Bag

71421000 PET―CPP Cover

1.02 number/number
content contained in
export product

19    Quadruple
Blood Bag SAGM
with WBRP Filter,

5264

一

13

Of

跡 瀑 風



Sampling Arm,NIP,
Holdcr&D Bag

RA concerned may take further necessary action as per the decision of NC. 
I

Case     No.:46/19/80-Par"
ALC2/2017          POWER

LIMITED

Namc:STERLITE IMcct   No/Date:4/80-Status:
TRANSMISS10N IALC2/2018        iDcfcrrcd

23052018

HQ             FilclRLA            Filc iLic.No/Date:03108166251
:01/80/050/00327/AM18/   :03/95/040/00236/AM18/   30.102017            1

Decision : The cornmittee considered the case as per agenda and noted that the application was

referred to DIET on26.2.2018 for their examination and comments. It is decided to remind DEIT
to expedite their comments. Case is deferred.

Case

ALC2/2017 AUTOMOTIVE ALC2/2018 Deferred

ICOMPONENTS PVT.LTD.123.05.2018        1

"198υ“
剛闘AⅢ 8Fttti角 3Ю棚剛創ハⅢ8層

Ю
甘∬鼎
αtt Ю%“%

雨 而 画 面
「
五再

~~~NamaCHASYS tte∝
 NJDttα ″80‐ 卜饉 uま  :

―‐一Decision : The committee considered the case as per agenda and noted that

application has been received now and being sent to DHI for their examination
Casc is deferrcd.

Case      No.:42/19/80-Party
ALC2/2017           LTDぅ

Name:THERNIIAXllittflf°/Date:4/80‐

complete set of
and comments.

田
HQ File RLA File Lic.NolDate:3110066898

:01/80/050i00323/AMl8/ :311831040100075/AM18/ 3t-10.2017

Decision : The committee considered the case as per agenda . It is decided to ratify the norms

based on the written comments furnished by DHI (TSW (B) section) Uo. No. 31512018-TSW (B

) dated 19.3.2018 as under:

40 Export
Boiler pressure parts

two boilers is2166.9
for 2X Flue Gas Steam Generators - 2 numbers. The total export weight of
MT & the sarne may be incorporated in the Advance authorisation.

資em condsts of different″pes Of Sted p●es&|
is allowed as per C-1641 or as applied whichever

RA concerned may take further necessary action as per the decision of NC

case       No.:4/19/80-Party    Namc:TERUMO Mcet   No/Datci4/80-Statusi
ALC2/2017           PENPOL     PRIVATE ALC2/2018        

‐Approved l

LIMITED 123.05.2018
1

HQ             File lRLA            File Lic.No/Date:5310019530
:01/80/050/00285/AM18/   153/24/040/00010/AM18/   103.11.2017

|タ

Import
Tlrere are total20 items of import. The import
tubes. The percentage ofwastage on net content

is lower.

41



Decision : The Committee deliberated on the matter
furnished by DIPP ( TSW section) vide their letter

decided to ratifu the norms as under :-

and taking clue from

no 07/9/2016-TSW
the written commentsl

dated 08.12.2017.It is

Export item Name QLrantity
(Nurnber )

Import item name Quantity allowed

l. Single Blood Bag
3440000 PVC Compound

1.10 kg /kg content
contained in export
product

2. Sillgle Blood Bag

with NIP 1860000

Stainless Steel

Capillary (Cannule
with Protective
Cap) ( Needle
Assembly)

1.03 number/number
content contained in
export product

3.Singlc BIood Bag
、vith Sampling Arm
&NIP

4200.000

Evident Paper-

Plastic in Roll or
Sheet (Self
Adhesive)

1.04 sq. mtr/ sq. mtr.
content contained in
export product

4. Single Transfer
Bag 4200.000

Aluminium Foil
Cover (Laminated
Aluminium Pouch)

1.02 number/number
content contained in
export product

ｇ

５
。

Ｂａ

Double Blood
84744.000

Plasma Cap
(Rubber Cap)

1.03 number/number
content contained in
export product

6. Double Blood
Bag with Sampling
Arm

1860000
Luer Adaptor
Holder Assembly

1.03 number/number
content contained in
export product

7.   Double Blood
Bag with Sampling
Arm,NIP,Holder&
D Bag

67440.000 Oxygen Absorber

1.03 number/number
content contained in
export product

8. Triple Blood Bag
118612.000 Y Tube

1.03 number/number
content contained in
export product

9. Triple Blood Bag
with Sampling Arm,
NIP, Holder & D
Bag

66600.000

Thermal  Transfer
Ribbon HO mm
width x 300 mtr
Long

1.03 meter/meter
content contained in
export product

10. Triple Blood
Bag SAGM with
Sampling Arm

3200000
Big Break off
Valve (Big BOV)

1.03 number/number
content contained in
export product

11.Top&BottOm
Triple Blood Bag
SAGM     With
sampling Arnl,NIP,
Holder&D Bag

57204.000 Y Connector

1.03 number/number
content contained in
export product

12. QuadruPle 1830.000
Soi  SheH  Filter

(CRC Filter)  _

1.03 number/number
content contained in

Dlr
罰

…
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Blood Bag export product

13. Quadruple
Blood Bag SAGM 50820.000

Stamping Foil Tape
2J mm width x 500
mtr Long

1.03 meter/meter
content contained in
export product

14. Quadruple
Blood Bag SAGM
with Sampling Arm
& Holder

1380.000 Tube Connector

1.03 number/number
content contained in
export product

15. Quadruple
Blood Bag SAGM
with Sampling Arm,
NIP, Holder & D
Bag

13914.000 Tube Holder

1.03 number/number
content contained in
export product

16. Quadruple
Blood Bag SAGM
Buffo with Sampling
Arm, NIP, Holder &
D Bag

20880000

Big Break off
Valve Sleeve (Big
BOV Sleeve)

1.03 number/number
content contained in
export product

17. Top & Bottom

Quadruple Blood
Bag SAGM with
CRC Filter,
Sampling Ann, NIP,
Holder & D Bag

2160000
TAB Tube
Connector

1.03 number/number
content contained in
export product

18 Top & Bottom

Quadruple Blood
Bag SAGM with
Sarnpling Arm, NIP,
Holder & D Bag

92735000 PET―CPP Covcr

1.02 number/number
content contained in
export product

19. Quadruple
Transfer Bag 1740000

RA concerned may take funher neccssary action as perthe decision of NC.                   ‐

case     No.:36/19/80… Par,   Name:ASHOKA Meet   No/Date:4/80-Status:
ALC2/2017           MANUFACTURING LTDぅ  IALC2/2018        1Deferred i

23.05.2018            .          ‐

HQ            File RLA           File lLic.No/Datc:0210207941‐
:01/80/050/00317/AM18/    :02/24/040/00120/AM18/   03 11.2017

42 Decision:The committee considercd the casc as pcr agcnda and deliberatcd on the matter inl
the presence of technical reprcsentatives of I)Hl,DIPP and MSME.It is dccided to ask the flrm to‐

sublllit information on foHo、 ving:―

i. The net content of export item I & 2 in kgs.

ii. The net content of each import item in export product .

Case is deferred.
市

署「よ言

贈瞥

ゴム「ノιr 顆



43

Case      No.:12/19/80¨ Patty Name:HTL LIMITED Mect   No/Date:4/80■ Status:   |
ALC2/2017                              ALC2/2018        1Deferred i

23.05.2018            ‐         ‐

HQ             File lRLA            Filc lLic No/Datc:0410163668‐        |
:01/80/050/00293/AM18/    :04/24/040/00151/AM18/   106.112017                     1

1Decision:The committce considcrcd the case as per agenda and noted thatthe application wasl

referred to E)IET on 09.2.2018 forthcir examinatioll and commcnts lt is decided to remind DEITI

to cxpcdite their comments.Casc is dcfcrred.

Case

ALC2/2017
No.:73l19/80- Parry Name:CHEMICO Meet

SYNTHETICS LTD.,
No/Dttα 4/80‐ Status:  |

ALC2/2018
23.05.2018

44 HQ FilelRLA File Lic.No/Date:0510404529

:01/80/050/00354/AM18/    :05/23/040/00293/AM18/   10711.2017            1

Decision : The committee considered the case as per agenda and it is decided to send a copy
the application to MSME for their examination / comments. Case is deferred l]

Case

ALC2/2017
No.:2/19/80- Pa.ty Namc:TIL LIMITED  Mcct   No/Date:4/80¨ Status:

IALC2/2018

23.05.2018

45 Decision : The committee considered the case as per agenda and deliberated on the matter in

the presence of technical representatives of DHI, DIPP and MSME. It is decided to ratifo the

norms as under :-

i. The import item at sl .no. 154 and 168 to 179 are allowed under SION C-1647

ii. The rest of the other import items are allowed net to net under GN-4 with accountability clause.

RA concerned may take further necessary action as per the decision of NC

Case No.:75l19/80- Parry" Narne:KHANNA Meet No/Date:4/80-
「
―
―
―

ALC2/2017 POLYRIB(P)LTD., ALC2/2018
2305.2018

Status:
Approved

HQ            Filc RLA           Filc Lic.No/Date:0610038732
:01/80/050/00356/AM18/   :06/24/040/00036/AM18/   .09.11.2017            1

Decision:The coml■ ittec considercd thc casc as per agcnda and delibcrated on  the

46‖j』∬ ξ橘 二 “
Ch面CJ КpКК耐面 v∝ ofDHL DPP and MSMB kた dedded b

RA concerned may take further necessary action as per the decision of NC

|

|

|

副
|

Approved

SI

No.
Export item Qty. Irnporl itern Q″ .

1 UHMW PADS(vanOus
sizes 183 PCS)made Of
HDPE

I1460 Kgs. UHMW(HDPE
)pOWder

12033 kg

ノ

'

HQ
:01/80/050/00283/AM18/

＝
＝
＝
「
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Case      No.:78/19/80-Party Name:SMS
ALC2/2017           PVT.LTD.,

INDIA IMeet~~ No/Datこ面/801tttatus:
IALC2/2018
123.05.2018

iDeferred

¬

11
lDecision:The conllnittee considered the case

referred to DIPP on26.2.2018 for their examination and comments. It is decided to remind DIPP
to expedite their comments. Case is deferred.

Case No.:43l19/80- Pany IMcet  No/Date:4/80‐
「蔓再us:  |

ALC2/2017 LTD IALC2/2018
12305.2018

Approved

HQ File RLA Filc Lic.No/Datc:3110066910

:01/80/050/00324lAMl&l :311831040100098/AMl8/ 10.1 I.2017

Decision : The committee considered the case as p.rrg.ndu.lt is decided to
per the written comments furnished by DHI (TSW (B) section) Uo. No.
dated 19.3.201 8 as under:

Export
2X70 TPH Bagasse fired Boiler - 2 numbers.

rad取 the nOrms asl

3/5/2018-TSW(B)|

48

Import
There are total 7 items of import. The imporl item consists of different types of steel pipes &
tubes. The percentage of wastage on net content is allowed as per SION C-1647 or as applied

whichever is lower.

RA concerned may take further necessary action as per the decision of NC.

case      No.:79/19/80-Party     Namc:PETERS Meet    No/Datci4/80-Statusi   ‐

ALC2/2017          SURGICAL INDIA PVT.ALC2/2018        Defcrred  i
LTD.               23.05.2018                  1

49器
8υ050Ю036νAM18Pに碗ち″040Ю031νAM18層

た
廿習gRttα
0510404568   1

r器(1ぶ i∬T鷹糖淵:霜思:需l黒1,蹴ぶ∫Ii:鳳脚麗Ⅲ
a部

|

(ChemiCal)tO expcdite their coinments Case is dcferrcd.                        |

case      No.:76/19/80-Party Name:SENIOR
ALC2/2017           PNVATE LIMITED ApprovedALC2/2018

23.05.2018

HQ            File RLA           File Lic.No/Datei051 0404639 1     
‐

:01/80/050/00357/AM18/  :05/24/040/00369/AM18/  17.11.2017               1
50 Decision::The comnlittce considered the case as pcr agcnda and deliberated on the matterin‐

the presence of technical represcntatives of DHI,DIPP and MSME.It is decided to rati″
the

norms as under:-
i. The irnport item at sl.

ii. The rest of the irnport
No. l2 and23 together are allowed 2 % of FOB value

items are allowed net to net under GN-4 with accountability clause.

1/
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Case

ALC2/2017
帖 Ⅵ %晴 hウ 嚇 Ⅶ 肌 N引陥 dF―

囲IMEDIA LTD.        IALC2/20

I l23.os.2or8 I IHa Frr"iRLA- Fr.@
:01/80/050/00336/AM18/    :02/24/040/00130/AM18/    20.ll.2017

Decision : Tlre comrnittee considered the case as per agenda and uoted tlrat tlre application was

referred to DIPP on 26.2.2018 for their examination and comrnents. It is decided to remind DIPP
to expedite their comrnents. Case is deferred

|

一

Case No.:40/19/80- Party Narne:ANGIPLA ST,Meet No/Date:4/80- Status:

ALC2/2017 PRIVATE LIMITED

HQ              File RLA             I
:01/80/050/00321/AM18/    :08/24/040/00143/AM18/

可
1蒻齋戸而

T340「

‐ALC2/2018
123.05.2018

Approved

Decision : The committee considered the case as per agenda and deliberated on the matter in i

the presence of technical representatives of DHI, DIPP and MSME. It is decided to ratify the I

52 norms asunder:-

SI No. Export item Qty in
number

Import item Qty. allowed

1 Deluxe Urine Bag containing
37225 Kgs.
PVC Film sheet and 10500

kss. oolvoropvlene

50000000 l. PVC Film Sheet

2. Polypropylene

37225.000 kg

10500 000 kg

RA concerned may take further necessary action as per the decision of NC

＝

劇

「

―

―

∃

Case
ALC2/2017

HQ

No.:41119/80- Party Name:ANGIPLAST Meet No/Datei4/80-Statusi

IPRIVATE LIMITED

File RLA

IALC2/2018        :
2305.2018            1

File‐ Lic.No/1)ate:0810141339‐

121.11.2017            .

Approved

:01/80/050/00322/AM18/    :08/24/040/00141/AM18/

Decision : The committee considered the case as per agenda and deliberated on the

the presence of technical representatives of DHI, DIPP and MSME' It is decided to

llorms as under:

J
Inattcr in‐

ra街取 thC

3102 000 kg

105.000 kg

915.000 kg

L Non toxic PVC
compound

2.Latex free elastic

strap

3. K-resin styrene

Butadiene

PVC Nebulizer Mask
containing 3102 kgs Non
Toxic PVC comPound and

105 kgs Latex free elastic

strap and 915 kgs K-resin
styrene Butadiene

50000000

RA concerned may take further necessary action as per the decision of NC.

|?

ヘ



Case     No.:47/19/80-Pa嗚 /   Namc:KELVION IMcet   No/Date:4/80■ Status:
ALC2/2017           NDIA PVT LTD       ‐ALC2/2018        1Reiected

23.05.2018

HQ             Filc RLA            File lLic.No/Datc:03108172261
:01/80/050/00328/AM18/    :03/94/040/00651/AM18/   122.11.2017            .

一

「

―

―

―

―

―

「

54
Decision : The committee considered the case as per agenda and deliberated on the
the presence of technical representatives of DHI, DIPP and MSME. It is decided to
case as import items are in brand name .

RA concerned may take further necessary action as per the decision of NC

matter in
reject the

Case No.:50/19/80- Party Narne:TIL LIMITED Meet No/Date:.1/80- Status:

ALC2l20l7 ALC2l20l8 APProved
23.0s.2018

HQ File RLA File Lic.No lDate:0210201993

:01/80/050/0033 1/AM I 8/ :021241040100133/AM I 8/ 22.11 .2017

55 Decision : The commiflee considered the case as per agenda . It is decided to ratifo the norms on

repeat basis as allowed in respect of Adv. Authorisation no. 0210208026 dated 04. 12.2017 ( case

at sl. No 63 of this meeting ) as per the written comments furnished by DHI (TSW (B) section)

ljo. No. 3 dated 21.3.2018.

RA concerned may take further necessary action as per the decision of NC..

Case
ALC2/2017

ILIMITED,

面

~~~~T雨
IRLA~

FLOW TECHNOLOGIESiALC2/2018
11NDIA      PRIVATE 23.05.2018

障畠蔽 |
Approved

司
|       |~雨
した。No/Dttα 32100783101

:Oi/80/050/00355/AM18/  :32/24/040/00035/AM18/ 122.H.2017

Decision:Thc commitcc Considercd the casc as pcr agenda.It is dcCided to rtti取
y the norms as

perthc w」憤en commcnts fumished by DIPP宙 dc their O.M.No7/193/18た
s dated 01.6.2018 asl

nder:

56

The import item should be of relevant grade,

Product. Net content of above inputs in the

GST Authorities.

size, thickness, diameter as contained in the Export

export product will be as certified by jurisdictional

聯
"UdyO`

鶏´

ql N Export item Qty Import item Otv. allowed

l Valve Parts― Gate,Nitrided,

60inch GV 825-2 NOs

(made Out of import itcm Sl
No l)

8271 000 kg Hot Rolled StecI

Plates,Grade SA
387 gr.5 CI.2,151

1nch   x   73.75

inchx5.25  inch-2

Nos

1.30      kgs/kg

content ln eXport

瓢:摺
tll厚

recovery   from
scrap

2 Valve Parts― Gate,coated,

inch GV 830-2 NOs

(made Out of import item
No 2)

SI

36 1436.000 kg Hot Rolled Steel

Plates, Grade SA

387 gr 5 Cl.2,
92.5 1nch x 46.75

inchx3 inch-2 Nos

1 38      kgs/kg

content in eXport

糧:譜
t2]邪

recovely   frOm
SCraD

″



RA concerned may takc n田咸her necessary action as perthc decision of NC.

Case     No.:5/19/80■ Parり    Name:TERUMOIMect   No/Datei4/80¨
ALC2/2017          PENPOL     PRIVATEIALC2/2018

1LIMITED            23.05.2018

HQ            Filc RLA           File lLic.No/Date:5310019535
:01/80/050/00286/AⅣl18/   :53/24/040/00011/AM18/   23.112017

Decision : Decision : The Committee deliberated ort the matter and

cornments furnished by DIPP ( TSW section) vide their letter

08.12.2017.It is decided to ratify the trorms as under :-

taking cluc frol■ the written l

no 07/9/2016-TSヽ ′ヽ  datcd.

57

Export item Name Quantity in
(Number )

Import item name Quantity allowed

l. Single Blood Bag
202250.000 PVC Compound

1.10 kg /kg content
contained in export
product

2. Single Blood Bag

with Sampling Arm 1840.000

Stainless Steel

Capillary (Cannule
with Protective
Cap) ( Needle
Assembly)

1.03 number/number
content contained in
export product

3. Single Blood Bag

with NIP 1860000

Evident     Papcr―

Plastic in Ro‖  or
Shect       (Self
Adhesive)

1.04 sq. mtr/ sq. mtr.

content contained in
export product

4。  Singic B10od Bag

、vith Sampling Arm
&NIP

3600.000

Aluminium Foil
Cover (Laminated
Aluminium Pouch)

1.02 number/number
content contained in
export product

5. Single Blood Bag

with Sampling Arm
NIP & Holder

5568.000
Plasma Cap
(Rubber Cap)

1.03 number/number
content contained in
export product

Luer Adaptor
Holder AssemblY

1.03 number/number
content contained in
export Product

6. Single Transfer
Bag 28000.000

1.03 number/number
content contained in
export product

7.   Double Blood
Bag 113148.000 Oxygen Absorber

1.03 number/number
content contained in
export product

ｇ

ｍ

８
．
Ｂａ

Ａｒ

Double Blood
with Sampling 7440000 Y Tube

1.03 meter/meter
content contained in
export product

9.  Double Blood
Bag with Sampling
Arm,NIP,HOlder&
D Bag

34020.000

Thcrmal  TranSfCr

Ribbon HO mm
、vidth x 300 nltr
Long

1.03 number/number
content contained in
export product

10. Triple Blood
Bag 48312.000

Big Break off
Valve (Big BOV)

1.03 number/number
11.  Triple B10Qd 73448000 Y Connector

′ |

qrFlq f{q1q79.o11. of commerq€
qTqfl rfrqtFl-q/ Gavt. of lndla

s€fur q-q-rr, .--S R1qfludyog Ethawan, N€w Delhl



^

Bag with Sampling
Arm,NIP,Holder&
D Bag

content contained in
export product

12.  Triplc BIood
Bag SAGM 5600.000

Stamping Foil Tape
27 mm width x 500
mtr Long

1.03 meter/meter
content contained in
export product

13. Top&Bottom
Triple Blood Bag
SAGM     with
Sampling Allll,NIP,

Holder&D Bag

36904.000 Tube Connector

1.03 number/number
content contained in
export product

14. Quadruple
Blood Bag SAGM
with Sampling Arm,
NIP. Holder & D
Bag

23784000
Big Break off
Valve Sleeve (Big
BOV Sleeve)

1.03 number/number
content contained in
export product

15. Quadruple
Blood Bag SAGM
Buffy with Sampling
Arm, NlP, Holder &
D Bag

16704000
TAB      Tube
Connector

1.03 number/number
content contained in
export product

16 Top & Bottom

Quadruple Blood
Bag SAGM with
Sampling Arm, NIP,
Holder & D Bag

52794.000

RA concerned may take further necessary action as per the decision of NC'

而Ъ

「

~No/Dateイ
85rヽね蔽:~1

IALC2/2018         1Approved l

accountability clause'

2. Quantity of impor item at sl. No. 9 may be allowed as apptied for i.e. 842 kgs. being less than 
'

0.840/O of FOB valuc Ofexport.

3.Quandty Ofimport lem at Sl.NO.10 may be allowcd as 188039 kgs.as l,363kg./kg.content in l

the export product after taking 20%, recovery from scrap'

RA concerned may take further necessary action as

｀

C藤 影 ″

´

ル

per the decision of NC.

」_1_1



Case
ALC2/2017

62 HQ

INDIA
ILIMITED

File RLA

PRIVATE ALC2/2018
.2305.2018

¬

Approved

隅

Approved

∬ わ旨

Case     No.:83/19/80-Party Name:THE ANUP
ALC2/2017          ENGINEERING LIMITED

Meet No/Date:4/80- Status:

File lRLA

:01/80/050/00364/AMl8/ :081241040100230/AMl8/ 24.11.2017 '

Decision : The committee considered the case as per agenda . It is decided to ratifu the norms as

oer the written comments furnished by DIPP vide their O.M.No7/196/ 2018/TS dated
59 bt.o.zolSasunder:

1. The all 126 import items are allowed under G-4 with accountability clause with condition that
import items should be of relevant grade, size, thickness, diameter as contained in the export
product.
2. The net content of above inputs in the export product should be certified by jurisdictional GST

authorities.

RA concerned may take further necessary action as per the decision of NC.

HQ

ALC2/2018
‐
23.05.2018

ANDIALC2/2018
‐23.05.2018

F‖ elLic No/Datei321 00783 12

Case

ALC2/2017
No.:77/19/80-.Pa“ y Namc:MAK.Mect   No/Datc:4/80-Status:

ICONTROLS
ISYSTEMS PVT LTD.

60
HQ            FilettEA

Case
ALC2/2017

:01/80/050/00358/AM18/    :32/21/040/00073/AM18/    27.11.2017            .

Decision:Thc collllnittec considered the casc as per agcnda and deliberated on  thc matter in

thc prcsencc of tcchnical rcpresentativcs of DHl, DIPP and ⅣISME. It is dccided to rcquest thcl

■rm to appcar for pcrsonal hearing bcfore Norllls conllllittcc Case is dcfcrred

23.0s.2018

HQ File RLA File Lic.No/Date:03 tOtlllll
:01/80/050/00330/AMl8/ :0319410401006321AM181 28.11.2017

Decision : The committee considered the case as per agenda and deliberated on the matter in

,. the presence of technical representatives of DHI, DIPP and MSME. It is decided to ratify the
6l nn.*. as under:-

i. The import item at sl. No. 5 ,6,7, 9, l0 and 13 to 17 are allowed in number ( not in kgs) on

let to net under GN-4 with accountability clause. RA shall call the details along with
specifications and part numbers etc. and incorporate the same in authorisation.

ii. Tlre import item at sl .No. 18to22 together are allowed 2%FOB value.

iii. The rest of other import items are allowed under SION C -1647 .

RA concerned may take further necessary action as per the decision of NC.

No.:49l19/80- Party Name:GODREJ & Meet No/Date:4/80- Status:
BOYCE MFG.CO.LTD.,  IALC2/2018        1Approved

No.:48/19/80- Party Name:BONATRANSMeet No/Date:4/80- Status:

F‖ e lLic.No/Date:03108174581

:01/80/050/00329/AM18/    :03/94/040/00690/AM18/   ‐30.11.2017            .          |

DLcisibi:十he c6ふ丼iilきさ8。 nζ idered the casc as per agenda ind dさ liもeratcd 6n  th8“ 118「 i五 |

…
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,ot rt ut rndao
i. The relevant import item is allowed 97 in Number after
wastage .

taking into account of recovery of

RA concerned may take further necessary action as per the decision of NC.

Case No.:51/19/80- Party Narne:TIL LIMITED Meet No/Date:4/80- Status:
ALC2l20l7 ALC2|2018 Approved

23.05.2018

HQ File RLA File Lic.NolDate:0210208026
:01/80/050/00332/AMl8/ :021241040100137/AMl8/ 04.12.2017

Decision : The committee considered the case as per agenda . It is decided to ratify tfr. ,orrr ui
per the written comrnents furnished by DHI (TSW (B) section) Uo. No. 31312018-TSW (B )
dated 21.3.2018 as under:

63 Export:
Hyster Reachstachstacker Model Rs-45 31 CH with Powered Dampening Spreader -l No.

Import:
There are 179 items of import consisting of raw material, consumables & components. The norms

allowed to these items as under:

L The imports at Sl. No. I to 153 and 155 to 16'l are components allowed under GN-4 with
accountability clause.

2. The imports at Sl. No. 154 and 168 to 179 are consumables & raw material allowed as per

sroN c-1647.

RA concerned rnay take further necessary action as per the decision of NC.

Case
ALC2/2017

No.:59/19/80-‐ Party

ドa“ e」NDER9A製今望_1伴
"賀
T

No/Date:4/80- I Status:
3 iApprotApproved

Meet

:O1/80/050/00340/AM18/    :03/95/040/00745/AM18/   05 12.2017                       1

Decision:Thc commitce considered thc casc as per agcnda.It is decided to ratltt the nOrms asl

pcr the writtcn commcnts furnished by DIPP vidc thcir O.M.No7/104/2018/TS datedl

懺:ビ
:略

品品質琴貧N■ ttr猫甘
|、、′TITh

|

lnvr.lro.

- Fil" trA
~~~~~File画

面蔽扇tα0310817503「
~~

I

I

net to net basis with I

I

I195.15 kgs being less I

I

L363 kg/kg content in i
l

I

i

RA concerned may take ftlrthcr nccessary action as perthe decision of NC.                  1

No.:54/19/80- Party Name:TIL LIMITED Meet No/Date:4/80- Status:

64 15.3.2018 as under:

l. Quantities of import items at Sl. NO. I to 7 may be allowed on

accountabi lity clause.

2. Quantity of import item at Sl. NO. 8 may be allowed as applied for i.e.

than 0.730/o of FOB value of exports.

3. Quantity of import item at Sl. No. 9 may be allowed as 374229 kgs as

the export products after taking 20o/o recovery from scrap'

Case
ALC2/2017

HQ Filc RLA

ALC2/2018
23.05.2018

Approved

File ilic.No lDate:0210208035 i i

:O1/80/050/00335/AM18/   102/24/040/00140/AM18/   107.12.2017

′り

65
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Decision : The committee considered the case as per agenda . It is decided to ratify the norms on
repeat basis as allowed in respect of Adv. Authorisation no. 0210208026 dated 04.12.2017 ( case

at sl. No 63 of this meeting ) as perthe written cornments furnished by DHI (TSW (B) section)
Uo. No. 31212018 dated 21.3.2018.

RA concerned may take further necessary action as per the decision of NC
l

Case No.:l/19/80- Party Name:DAGGE,R Meet No/Date:4/80-'status:
ALC2l20l7 MASTER TOOL ALC2l20l8 Approved

INDUSTRIES LIMITED 23.05.2018 .

HQ File RLA File Lic.No/Date:0310817719
:01/80/050/002821AM181 :0319410401007281AM181 12.12.2017

l

Decision : The committee considered the case as per agenda and deliberated on the matter in

66 the presence of technical representatives of DHI, DIPP and MSME. It is decided to ratifo the

llorms as under:-
i. The import item at sl .No. I allowed net to net in Numbers. RA shall call the number of import
item along with specifications and incorporate the same in the authorisation. Same shall be

accounted as per general note -4.
ii. The import item at sl. No.2 is allowed 5% of FOB value

RA concerned may take further necessary action as per the decision of NC.

Case No.:52l19/80- Party
ALC2/2017

HQ

norms as under:-
i. The irnport item
ii. The import item

HANNIFIN INDlA PVT.IALC2/2018
LTD.              23.05.2018

Filc Lic.No/Datc:0410163783

Deferred

67
F‖e RLA

:01/80/050/00333/AM18/   :04/24/040/00169/AM18/    12.12.2017

潔l漑:]:∫Ⅷ腸器T惹鷺軋淵戯肝篇臨ぷ∫雷!脚::認見驚器 |

to expedite their comments. Case is deferred

1

No/Datci4/80■ Status:  |case No.:80/19/80- Party Name:SrIK(J I trL1-1 ,lvlcet r\u/r-.'alE.a/ov-

ALC2/2017           HEAT   EXCHANGERSIALC2/2018        1Approved l
詩■LTD.   医0■2m8   LJ~    ~     |¨

6510404922HQ            File RLA           F
:01/80/050/00361/AM18/    :05/24/040/00386/AM18/    13.12.2017                      1

謄熙証電f胤常l駅::癬歯:;鵠:W鮒感:為ξΨltti品∬
e‖
尋龍|０

０
∠
Ｕ

at sl .no. 7,2,3,4,5& 6 are allowed l.0l kg /kg content in export product

at sl .no. 7 is atlowed 1'02 kg /kg content in export product

RA concerned may take further necessary action as per the decision of NC'

case     No.:53/19/80-Pa喘/  Name:THERMAX Mcet
IALC2/2018X■22m7~~~「T5   1鑑郷ず _げ出

Filc.Lic.No/Date:31100669331HQ            File RLA
:01/80/050/00334/AM18/   131/83/040/00123/AⅣl18/   14.12.2017

Decision:Thc col■ mittCc considercd thc casc as per agcnda lt is dCcidcd to rati″
thln'もリ¨………
酬
11面
い騰
鴛ダ

タf      三二[二 ,よょ.611二
轟爾撚講 ll
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per the written comme;t; furnished by DHI
dated 19.3.2018:

Export
Coal fired CFBC Boiler 2 X 90 TPH- 2 numbers. The total export weight of two boilers is 662.3
MT & the same may be incorporated in the advance authorisation.

Import
There are total3l import items. The import item consists of different types of steel pipes & tubes,
plates & bars are allowed the percentage of wastage on net content basis as applied for or as per
SION C-1647 whichever is lower.

Case No.:56/19/80- Party Name:AUTO COMP Meet No/Date:4/80-
INDIA PVT.LTD ALC2/2018

23.05.2018

Status:
RejectedALC2/2017

HQ File RLA Filc Lic No/Date:3110066941

:01/80/050/00337/AM18/   :31/83/040/00109/AM18/   120.12.2017
70

*niia.r"J tt" -"ur. ;r fi ug*au and decided to reject the case as

not clear.Advance authorisationis allowed only for specinc impO■
|

RA concerned may take further necessary action as per the decision of NC.

Decision : The committee
import item description is
item.

Case     No.:58/19/80-Party Name:AUROLAB
ALC2/2017

Meet No/Date:4/80- Status:
ALC2|2018 Approved
23.052018

HQ File RLA File Lic.No/Date:35100452621■■
×                         ・

 
・・
V 二｀~`八                       ^ ・・ ― |一 ●― ~'~ ~~‐

:01/80/050/00339/AM18/    :35/24/040/00026/AM18/   121.12.2017 |

Decision:The conllllittee considered the case as per agenda and delibcrated on  the matter inl

刊
嵐 朧

∝eJ∝山面翻 К
「

∝mttКS」 DⅢ,HPPttd MSMB Lヽ
“

d“d山 山e mrms

Sl.No Exnort item Oty. Import Otv allowed.

1 Hydrophilic Poly Hydroxy
Ethyl Metacrylate Foldable
lntraocular Lens- semi
finished

750000 number Contaflex CI 26
Intraocular lens
blanks

825000 number

RA concerned may take further necessary action as per the decision of NC.

Case
ALC2/2017

No.:62l19/80- Party Narne:PREMIER Meet No/Date:4/80- Status:
ApprovedINDUSTRIAL ALC2/2018

CORPORAT10N LIMITED 23.052018                1

HQ             File RLA            Filc Lic.No/Date:0310818038‐       ‐

72:01/80/050/00343/今
Ml1/  :03/95/010/00690/AM18/  127.12.2017             1

Decision:Thc committee considered the case as per agcnda and dcliberatcd on the matterinl

thc prcscnce of technical representat市 es of DHI,DIPP and MSME.It is decided ratify the norms

as under:

′ Z



1 Chromium Metal powder 20000 00 kg Chromium Metal
Lumos/ Chips

20200.00 kg

RA corce.ned may take further necessary action as per the decision of NC

高      19βoI匝ゥ
ALC2/2017 ENGINEERS IALC2/2018

12305.2018

HQ File RLA File Lic.No/Date:3 I 10066956

73:01/80/050loo342lAM18l :311831040100135/AMl8/ 0s.01.2018 
,

Decision : The committee considered the case as per agenda .lt is noted that deficiency raised

by DHI vide their letter dated 7 .3.2018 and letter sent to the firm vide e mail dt to furnish the

requisite infonnation has not been received. It is decided to send final reminder to the firm to

fuinishinformationwith15daysfailingwhichcasewillberejected.Caseisdeferred

MANUAL CASE

S No.51

Status:
Deferred

F No.01/80/050ノ 00720/AMllノ D

ES.|

Mノs   Bharat
Heavy
Electricals

Ltd i Chennai
0410119698

Date 13 12.2010

RLA No 04/24′ 040′00233/AMllMeeting No.4/19

Request for amendment ofDate:23.05.2018

aSperagendaanddecidedtorevisethenormsas

per the written comments furnished by DHI ,TSW(B) Section U.O.No. 2l3lBH-3lAANo.l37l18-TSW

(B) dated 11.4.2018. The copy of the letter attached atthe end of minutes.

RA concerned may take further necessary action as per the decision of NC.

S No 52

Lic. No. and dateF No 01/80/050′ 00412ノAM12ノD

ES.|

Mノs   Bharat
Heavy
Electricals

Ltd.,Chennal
0410130796

Date 23.11.2011

RLA No.04ノ 24′040/00216/AM12Meeting No.4/19

Request for amendment ofDatei 23.05.2018

s per agenda and decided to revise the norms as

perthe written comments fumished by DHI,TSW(B)SeCtiOn U.O.No.2/3/BH-3/AANo.137/18-TSW

(B)dated ll.4.2018.The copy ofthe letter attached at the end oflninutes.

RA concerned may take fulther necessary action as perthe decision of NC.

′升

Case No.fuR - Lic.No and date

Case No.A/R -

一………申ぐ



S No.53

S No 54

S No 55

Case No A/R― M/s Bharat
Heavy
Electricals
Ltd., Chennai

F No.01/80/050/00577/AM12/D

ESI
No. and dateLic.

Meeting No. 4/19 RLA No.04/24ノ040/00310/AM12 0410133974

Date 21.022012Date:23.05.2018 Request for amendment of
norms.

Decision: The committee considered the case as per agenda and decided to revise the norms as

per the written comments furnished by DHI ,TSW(B) Section U.O.No. 2l3lBH-3lAANo.137118-TSW
(B) dated 11.4.2018. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

Case No A/R― M/s Bharat
Heavy
Electricals
Ltd., Chennai

F No 01/80/050/00791/AMl1/D

ES.|

Lic. No. and date

Meeting No. 4/19 RLA No.04/24ノ040/00260/AMll 04101121377

Date 08.02.2011Date:23.05。 2018 Request for amendment of
norms.

Decision: The committee considered the case as per agenda and decided to revise the norms as

per the written comments furnished by DHI ,TSW(B) Section U.O.No. 2l3lBH-3lAANo.l37118-TSW
(B) dated 11.4.2018. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

Case No A/R― M/s Larsen &

Toubro Ltd.

Mumbai

F No 01/80/050/00115′AM17/D
ESI

Lic. No. and date

Meeting No.4/19 RLA No.04ノ24/040/00654/AM16 0310801773

Date 14.01.2016Date1 23.05。 2018 Request for revision of norms.

Decision: The commiffee considered the case as per agenda and decided to revise the norms as

per the written comments furnished by DIPP, Technical support letter no 071412017-T3 dated

25.1.2018. The copy of the letter attached at the end of minutes.
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RA concerned may take further necessary action as per the decision of NC

S No 56

S No 57

S.No 58

Case No A/R― Mis Larsen &
Toubro Ltd.
Mumbai

FoNo.01/80/050/00265/AM17/D

ESI
Lic. No. and date

Meeting No.4/19 RLA No.04/24/040ノ 00174/AM17 0310805572

Date 17 06 2016Date:23.05.2018 Request for amendment of
norms.

Decision: The committee considered the case as per agenda and decided to revise the norms

as per the written comments furnished by DIPP, Technical support letter no 0711012018-T3

dated24.5.20l 8. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

Case No A/R― M/s The lndure

Pvt      Ltd.

Sahibabad

F No.01/80/050/00600/AM17/D

ESI
Lic. No. and date

Meeting No. 4/19 RLA No 04/24/040/00473ノAM17 0510401362

Date 20 01.2017Date:23.05。 2018 Request for fixation of norms.

ih"caseaSperagendaandnotedthattherequestofthefirm
was sent to DIPP on 24.01.2018 for their examination / comments. Case is deferred

Case No.fuR - Mノs Vee Kay
Vlkram   &
Co LLP
Ahmedabad

F.No.01/80/050ノ 00371/AM17ノ D
ES.|

Lic No and date

Meeting No. 4/19 RLA No 04/24/040/00060/AM16 0810135377

Date 27 05.2015Date:23.05.2018 Request for fixation of norms.

Decision The comnlittec considered the case as pcr agenda

was scntto DIPP on 05.12.201 7 for their examinatlon/

DIPP to expedite their corYlrnents Case is deferred

and noted that the request ofthe firm

comments. lt is decided to remind

ヽ

多?
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S No.59

S.No.60

Case No A/R― M/s   Micron
lnstruments

Pvt Ltd. New
Delhi.

F No 01/80/050ノ 00169/AM18/D
ES.|

Lic. No. and date

Meeting No 4/19 RLA No.04/24/040/00056/AM17 0510402472

Date 05 05 2017Date:23.05.2018 Request for Enhancement of
norms.

Decision : The committee considered the case as per agenda and noted that the request of the

firm was sent to DIPP on 24.1.2018 for their examination / comments. lt is decided to remind
DIPP to expedite their comments. Case is deferred.

Case No A/R― M/s   BGR
Energy

Systems  Ltd

Chennai

F.No.01/80/050/00593/AM17/D

ESI
Lic. No. and date

Meeting No.4/19 RLA No 04/24/040/00159/AM17 0410162667

Date 06 01 2017Date:23.05.2018 Request for fixation of norms.

Decision: The committee considered the case as per agenda and noted that the request of the firm

was sent to DIPP on 05.122017 for their examination / comments. lt is decided to remind

DIPP to expedite their comments. Case is deferred.

S No 61

Case No.fuR - M/s Larsen &

Toubro Ltd.

Mumbai

FoNo 01/80/050/00198/AM17/D

ESI
Lic. No. and date

Meeting No. 4/19 RLA No 04/24/040/00623/AM16 0310801772

Date 14.012016Date:23.05.2018 Request for amendment of
norms.

Oecislon11t e committee considered the case as per agenda and decided to revise the norms as per

the written comments furnished by DHI ,TSW(B) Section U.O.No.3 (67 yl6-TSW (B) dated

04.5.2018. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

S,No.62
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Case No.AIR-12 M/s Plant
Engineering

Services.
Chennai.

F No 01ノ80/050/00431/AMl1/D

ESi/part

Lic. No. and date

Meeting No.4/19 RLA No.04/24ノ040/00076/AMll 0410115529

Date 14.072010Date:23.05.2018 Request for revision of norms.

Decision: The committee considered the case as per agenda and decided to revise the norms as per

the written comments furnished by DHI TSW(B) Section U.O.No.3 (14 )118-TSW (B) dated

06.6.2018. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S.No 63

Case No A/R-13 M/s Plant
Engineering

Services.
Chennai.

F.No.01/80/050′ 00001/AMl1/D
ESIノpart

Lic No and date

Meeting No. 4/19 RLA No 04/24/040/00009/AMll 0410113324

Date 23 04 2010Date:23.05.2018 Request for revision of norms.

ffiideredthecaseaSperagendaanddecidedtorevisethenormsaSper
the wrinen comments furnished by DHI ,TSW(B) Section U.O.No.3 (15 yl8-TSW (B) dated

06.6.2018. The copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

S.No 64

31

Lic. No. and dateF.No 01/80/050/00486/AM17ノ D
ES.|

M/s Bonatrans
lndia Pvt.Ltd.
Aurangabad.

Case No A/R-14

0310808077
Date 26 09.2016

RLA No 03/94/040/00558/AM17Meeting No.4/19
Request for Fixation of adhocDate:23.05。 2018

c.use-s po agenda and noted that the request of the firm

was sent to DHI on z4.l.20lg for their examination / comments. lt is decided to remind DHI to

expedite their comments. Case is deferred.

S.No 65



ヘ

Case No.A/R-15 Mノs  Bharat
Heavy
Electricals Ltd.

F.No 01ノ80/050/00066/AM13/D
ESIノpart

Lic No and date

Meeting No 4/19 RLA No 04/24/040/00326/AM12 0410134719
Date 13 03 2012Date:23.05.2018 Request for amendment of

norms.
Decision: The committee considered the case as per agenda and noted that the request of the firm
was sent to DHI on 14.3.2018 for their examination / comments. lt is decided to remind DHI to
expedite their comments. Case is deferred
S No 66

Case No A/R-164 M/s  Bio¨丁ech
Vis:on    care
Pvt.     Ltd
Ahmedabad

F No 01/80/050/00120/AM16/D
ESI

Lic. No. and date

Meeting No.4/19 RLA No.04/24ノ040/00023/AM16 0810135195
Date 06 05 2015Date:23.05.2018 Request for revision of norms.

Decision. The committee considered the case as per agenda and noted that the representative of
the firm has appeared before norms committee meeting . The committee decided to examine the matter
in file. Case is deferred.

3つ
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S BHEL Chennai for ratification of norms of
AA no-0410119698 dt 13-12-10.

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL

Chennai. The firm's representation of dated 23/lt/L7 has been

examined. The firm has requested for amendment in the quantity of

inputs from earlier ratified quantities by Norms Committee due to
reduction in overall pipe length during detailed engineering. This Office

recommends the following.

This Office recommends the following.

Export product (EP)

Piping system for 3X250 MW Steam Turbine generator for Bogaigaon

TPS project. Export weight will be reduced from 2606 MT to 1450 MT.

IM PORT

Item no 3, 5 to 7 not imported and hence to be deleted. The applicant

will account for actual imports in export product. The applicant will

produce copy of sales/Excise invoices to the RH, DGFT for verification

of actual total export weight.

The above issues with the approval of lS (BlM).

B.C. Nayak
Development Officer

11/04/18

dated
DG「F,Economic Officer′ DES― I
Deptt.of HI′ UO No 2(3)/BH-3/AA no 137/18¨ 丁SⅥ′(B)

Item

no

Item Earlier ratified qty Proposed amended

qtv
１
■ Seamless CS pipe 930 MT 917M丁

2 Seamless AS pipe 60MT 50M丁

4 Fittings 1500 Nos 45 Nos

3ル
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Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry

丁SW(B)SecuOn

Subject: Application of M/S BHEL Chennai for ratification of norrns of
AA no-0410130796 dt 23-11-11.

DES― I′ DG「F may kindly refer to the above mentioned AA M/S BHEL

Chennai. 丁he firrvl′ s representation of dated 23/11/17 has been

exanllned. The firrn has requested for amendment in the quantity of

inputs from earlier ratified quantities by Norrns Cornrnittee due to

reduction in overa‖ pipe length during deta‖ ed engineering.丁 his Office

recornrTnends the fo‖ owing.

ExpOrt product(EP)

Piping system for 5X270 MW BttG for NaSik ttPS project.ExpOrt weight

will be reduced from 10′ 262 Mttto 5782 M丁 .

IMPORT

Item no 3,6 & 7 not imported and hence to be deleted. There is no

change in quantity for item no 5 . The applicant will account for actual

imports in export product. The applicant will produce copy of

sales/Excise invoices to the RLA, DGFT for verification of actual total

export weight.

The above issues with the approval of JS (BlM).

11/04/18

DG「F′ Economic Officer′ DES― I
Deptt.of HI′ UO No 2(3)/BH-3/AA no 137/18-丁 SⅥノ(B)

Item

no

Item Earlier ratified qty Proposed amended

qtv

1 Seamless CS pipe 1750M丁 1144M丁

2 Seamless AS pipe 1700M丁 1652 MT

4 Fittings 3000 Nos 359 Nos

B.C. Nayak

端 7

′彙

dated
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Ministry of Heavy lndustries&Public Enterprises

Departrnent Of Heavy lndustry
TSⅥ′(B)SectiOn

Subject: ApplicatiOn of M/s BHEL Chennai for ratification of norrlns of
AA no-0410133974 dt 21-02-12

DES― I′ DGFT may kindly refer to the above mentioned AA M/S BHEL

Chennai. 丁he firrn′ s representation of dated 23/11/17 has been

exarlnined. 丁he firrn has requested for amendment in the quantity of

inputs from earlier ratified quantities by Norrrls cornrnittee due to

reduction in overa‖ pipe length during deta‖ ed engineering。 丁his Office

recornrnends the fo‖ owing.

ExpOrt product(EP)

Piping systern for 4X250 MW Stearn generator with ESP for Nabinagar

丁PS project.ExpOrt weight wi‖ be reduced frorTn 3448 Mtt to 3318 M丁 .

IM PORT

Item no 3,6,8, 10 to 12 not imported and hence to be deleted. There

is no change in quantity for item no 5 &9. The applicant will account

for actual imports in export product. The applicant will produce copy of

sales/Excise invoices to the RLA, DGFT for verification of actual total

export weight.

The above issues with the approval of lS (BlM).

B.C.Nayak
ent Officer

ヌ戸

DGFT′ Economic Officer,DES― I
Deptt.of HI′ UO No 2(3)/BH-3/AA no

11/04/18

dated

ｍ‐ｔｅ

　

ｎｏ

Item Earlier ratified qty Proposed amended

qty
１
■ Seamless CS pipe 300M丁 149M丁

2 Seamless AS pipe 1300M丁 1294M丁

4 Fittings, forgings 1200 Nos 51 Nos

7 Hanger Components 80 48

13 Flow Nozzle Assy 80 56

熱

137/18-丁SW(B)
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Ministry of Heavy lndustries&Publlc Enterprises

DepartrYlent of Heavy lndustry
丁SⅥ′(B)SectiOn

,み分

Subject: Application of M/S BHEL Chennai for ratification of norms of
AA no-04t0L2L377 dt 08-02-11.

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL

Chennai. The firm's representation of dated 23lLtlt7 has been

examined. The firm has requested for amendment in the quantity of

inputs from earlier ratified quantities by Norms Committee due to

reduction in overall pipe length during detailed engineering. This Office

recommends the following.

Export product (EP)

Piping system for 1X600 MW Steam Generator for North Chennai TPS

project. Export weight will be reduced from 4556 MT to 3296 MT.

IM PORT

Item no 3, 5 to 9, 11 & 12 are not imported and hence to be deleted.

The applicant will account for actual imports in export product. The

applicant will produce copy of sales/Excise invoices to the RH, DGFT

for verification of actual total export weight.

The above issues with the approval of JS (BJM).

/ / ),,,,
(/

B.C.Nayak
Development Officer

rL/04/LB

作‖ζ
DGFT′ Economic Officerr DES― I

Deptt,of HI′ UO No2(3)/BH-3/AA no 137/18-丁SllV(B)

ｍ‐ｔｅ

　

ｎｏ

Item Earlier ratified qty Proposed amended

qtv

1 Seamless CS pipe 1000M丁 746M丁

2 Seamless AS pipe 650M丁 625M丁

4 Fittings 2000 Nos 18 Nos

10 Gauges 50 Nos 82 Nos

夕ι

dated
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0 File No.7/4/2017-TS

DEPARTMENT OFINDUSTRIAL POLICY&PROMOT10N

(TeChnical Support〕

Subject: Revision of Norms against Adv. Authorization No. 0310801773 dated 14.1.2016 (for
annual requirement) issued under Para 4.7 [of HBP (Vol.l) to M/s Larsen & Toubro Ltd.,
Mumbai

Ref.: DGFT ID.No. 0L/BO/50/0011s/AM17/DES-|/683 dated 5.1,2.2077 enclosing firm's
representation dated 3 1,.07 .201,7

Copies of earlier decisions taken in the instant case in the NC-l meetings held on

L3.09.20L6 and 11.04.2017 may be seen [enclosed), The representation dated 31.07.2017 of
the firm has been examined and based on details submitted by the firm, following is

recommended:
1,. Import ltem:

SI.No.

ofLOG
Ratified

Description
Recommended

Description

1

ALLOY STEEL PLATES‐
SA 302/SA 302M‐
Thickness 30‐ 70rnrll

ALLOY STEEL PLATES―
SA 302/SA 302M―
Thickness 90-120nlrn

2

CARBON STEEL PLATES
SPEC― SA 516/SA 516M―

Thickness 30-70rnIIl

CARBON STEEL PI′ATES
SPEC― SA 516/SA 516M―

Thickness 15‐70mm

つ
０

CLAD PLATES―

SPEC― SA 264-

Thickness 30-70rnln

CLAD PLATES―
SPEC― SA 264-

Thickness 30-90nlrn

2. The net empty weight of the export item may be amended from 2419.18 MT to 2396MT.
3. All other conditions will remain unchanged 

il
Encl.:As above tyil

[Sundy'ep ChauhanJ

Development Officer
25.r.2018

To

DGFr (NC-r)

Shri S.K. Panigrahi
Economic Officer
For Directorate General of Foreign Trade

Udyog Bhawan, New Delhi

27ト
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Ca、 eヽ o.:`/3/80‐ALC2/2016   Pコ ttン ドalllc:LARSEN&
「OUBRO Llヽ 1lTED

HQ『 lle loげ 80/050/00115メA～117■ RLA File
II)3/95/040/00654/Aル 116/

:DIlisioL:The comminee dё こid`d t6ぬ 11～ thc ho111ls based upon he written comments of DIPP vide
ilD No.12/78/2016/TS雨152 dated i4_09、 20 16 as underi‐                                         :

1 1.Netempり wetht OFexpo“ lem may be specitted as 2419.18 MT.         |
1  2. IInport items at SI.Nos、 l to 3 shall be ofreicvant grade and thickness as contained in thel

export item.

Quantities of import items at Sl. No. 1,2 & 3 may be allorved as 475807
& l30l 74 Kgs. respectively as I .05 Kgs"/Kg. content in the export item.
Quantities of import items at Sl. No. 4 & 5 may also be specified as
respectively in addition to their weighs.

ImpOFt hemS at Sl.No.4&5 may be a1lowed On hettO nOt basis wtth accOuntaolllty clause  i

Quantity ofimpon ttem at Sl.No.6“ ay bO anowed as 12 Nos.on netto net bぉ
is.Duり 針ee:

weight of this item BIay be a1lowed■ 400700 Kgs.as 2.43 Kgs.な g、 content in expot hem:

attrtattng 20 0/。 recoveッ ■om scrap.  lde and da.as conほ
hedhtheeXPoritemandilmporti“ m at Si.NO,7s1lan be 9frelevant g:

iも quantity may be al10wed as t 154000 K3s.(324956 Meters)inclusive of 2%wastage.  :

Quantities of import itcms at Sl.No.8,9,10“ il(Welding consumables)mり
be a1lowed ai

IS500 Kgs.,11‖ O Kgs.,10502 Kgs.&2600:Kgs.rcspectively.          :

騨押 翌t朧 可 椰
い調併
:Ⅲ“:「
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S No.06

Llo No,and date
Date: 11.04mT7 10801773

dt.14.01.2016

M′s Larsen&
Toubro
Lirnited,
Mumbai

3τ龍   滅 upon th6

1' 
ffJ.di 

"Thickness 30'70 mm" rnay be suffixed with the descripflon of import items at sr.
２
．

３

４

５
．

‖劉l縄類闘鳥乳,Np.1,2&3 as he same
コllowed as 55 Nos.(116860 Kgs.)On nettO

portilem at s:.No. 6 asthe same has been

1 、

Quantities or tmpoil iem;,itGi1igrq", 'il'o"[' 
1 1 {werdins consumabres) may be-"t 90438,Kgt., rr0o .]?'stzo Kds. resnaa$.rarrr-a^ r-
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No:7/70/2013/TS

This issues with the approval ofTech

Development ofrlcer

Tel:3200

To

Directorate General of Foreign Trade
(Sh. S.K. Panigrahi, E.O.J
Udyog Bhawan, New Delhi

ごに 〃 ′′ 豪

ノ
Ministry of Commerce & Industry

Department of Industrial Policy & Promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated,theざマЧ

May,2018

OFFICE MEMORANDUM

SubieCt:Amendment of Norms against AA No.0310805572 dt.17.06.2016 issued
to M/s Larsen&Toubro Limited.

Rei  DGFT ID Note No 01/80/050/00265/AM‐ 17/DES‐ 1/802 dated 15.2.2018

Based on the flrnl's representations dated September 22,2017&May 21,

2018, the AA No 0310805572 dt 17 06 2016 ratifled in Meeting No 12/80-
ALC2/2016 Dt 13 09 2016,may be re宙 sed in respect ofimport item no.8 and
total net empty weight ofthe Exportitem,as follows:

. The import item at Sl. No. 8 ffasteners) may be allowed on net to
net basis with accountability clause and its quantity may be
specified as 2974 Nos. Import items should be of relevant grade,
size and specifications as contained in the Eps.

. Net empty weight ofexport item may be specified as 1,71,100 Kgs.

″。
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of L&T for ratification of norms of AA no
03t080t77 2dt. 14-0 1-2016.

DES-I, DGFT may kindry refer to the above mentioned AA of L&T.
The firm has requested for amendment in quantity of import &
corresponding change in export weight. The change in import weight
for item no 3, Seamless pipes, is during detailed engineering.
Export
Power cycle piping Spools- The firm has sought increase of Export
weight from 3342 MT to 3758.49 MT. The export weight/net content
as per jurisdictional Cantal Excise Certificate.
Input item no 3_- No change is called for being on net content.

The above issues with the approval of IA(KKT),

Development officer

04/05/18

イ |

VV(B)



Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S PLANT Engineering services for
ratification of norms of AA no-0410115529 dt)3-04-10

DES-I, DGFT may kindly refer to the above mentioned AA
of M/S PLANT Engineering services. M/S PLANT Engineering has
requested for enhancement the wastage. Baied on the
information submitted this Office recommenls as follows
Export
Rack LHD/RHD- 60,000 NUMBERS of weight L24.2 Mr. The
minimum length of the export product is 640 mm and its
maximum diameter is 23.95 mm may be incorporated in the AA.
(Dimension after stage 6 of manufacturing process)

nqt'1 t4/-{ a-/'<'4 fr ano- /r-
2tA-

,A{/?t / B.C.Nayak
Development Officer

06-06-18

dated

I m port

No 3(14),J,$TSW(B)

Rack bar Blank 7.23 kg/kg content in the export product
with 16. Bolo recoverv.

tool(consu mables
Quantity restricted to 2oZ of fOB value
of export as in C-1647,

The above issues with the approval of Joint Secretary (pLK),

,51't^!---

t4J-
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The above issues with the approval of loint Secretary (pLK).

Development ofFicer

06-06-18

dated

♪′′方

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S pLANT Engineering services for
ratification of norms of AA no-0410IL33Z4 dt13_04_10

- DES-I, DGFT may kindly refer to the above mentioned AAof M/S PLAN-| Engineering services. M/S PLANT Engineering hasrequested for enhancement the wastage. Baied on the
information submitted this Office recommenls as follows
Export
Rack LHD/RHD- 60,000 NUMBERS of weight 124.2 MT. Theminimum length of the export product iJ O+O mm and its
maximum diameter is 23.95 mm may be incorporated in the AA.(Dimension after stage 6 of manufacturing process)
Import

comments
Rack bar
Blank

1.23 kg/kg content in the export proAud
with 16. Bolo recovery.

7
B.C.Nayak

No 3(15)/18-TSw(B)

タル


